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THE PAYMENT OF BONUS (AMENDMENT) ACT; 1980

[12th February, 1980]

An Act further 10° amend the Payment of Bonus (Amendment)
ACt; 1977

" Brit enacted by Parliament in the Thirty-ﬁrst Year of ‘the Republic

- of Thdia“as follows*-—

: 8

-1, (1) This Act may be called the Payment of Bonus (Amendment)
Act, 1980.

(@) It shall be deemed to have come mto forCe on the 30th day of
Aagust 1979, » : : .

2, In section 2 .of the Payment of Bonus . (Amendment) Act 1977
(herecmatter referred to as the Amendment Act), for the words and

N ﬁgures “and in respect of the accounting year commencing .on any. day ;
ia the year 1977”, the words and figures “, in respect of the accounting -

43 of 1977,

year commencing on any day in the year 1977 and " in respect of the -
accounting: year commencing. on: any day= in the year 1978 shall - be -

substltuted . : , T |

B

3. (1) The Payment of Bonus (Amendment) Ordmance, 1979 1s here-

‘by repealed. o . i

|
(2) No?:vnthstanmng ‘'such repeal, anything dené or any: actlon taken
under the Payment of Bonus Act, 1965, by virtue'of-theé provisions. of'
the Amendment Aet as amended by the said Ordinance shall be deemed
‘Act, 1965, by

6 of 1979.

v 2_i' ‘61985,



